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) .A. No. 890 of 2011
Chakara................oooee Applicant
Vs
Union of India & Ors.. .. ... Respondents

Order dated: 11.01.2012

CORAM:

Hon ble Shr C R Mohapatra, Member { Admn )

&

Hon'ble Shn A K. Patnark, Member{Jundl )

Heard Mr, N.R Routray, Ld. Counsel for the

appheant and Mr. SK.(jha Ld  Standng Counsel

appeanng for the Respondent-Railways, on whom a copy of

this O A has already been served.

2. By fiting thus O.A. the applicant has sought e
the following rehef:

“ {a) To direct the Respondents to
grant 1% and 2" financial
upgradation under the M ACP
Scheme wef 01092008 and pay
the ditferential arrear salary, DCRG,
Commuted Valoe of Pension, Leave
Salary and Pension with 12%
mierest,

And pass any other order,,. ... ."

3 Vide paragraph-9, the apphicant has also prayed

as an mtertm rebief to direct Respondent Nod to dispose of

the pending representation as at Annexure-A/4  dafed

14 022011 &/



4. Smee the representafion has nol vet been
disposed of, the appheant has approached this Tribunal for
appropriate orders,

3.  The case as confended by the Ld. Counsel for the
apphcant 15 covered under the Radway Board mstruction
RBE No. 2172009 and n sumilar cases already Ralways
have allowed such !ypb of benefits under the MACP
Scheme. Accordingly, Ld. Counsel for the applicant submuts
that the gnievance of the applicant will be redressed if a
direction 15 1ssued fo Respondent No3 for considenng the
pending, representafion m ferms of RBE No. 2172009 and
pass necessary orders withm a specific time frame.

6. Withou! gomg mio the ment of the case and as
agreed fo by the Ld. Counsel for the parties, we direct
Respondent No.3 to consider the pending representation and
| pass a reasoned order within 90 days from the date of receipt
of a copy of this order and, i case, on exammnation i 15
decided by the Respondent No 3 that the applicant 15 entitled
to the henefits of fust and second MACP and other
mnsequcn'tial beneﬁg) then the same should be released

within a period of two months therefrom.



7. With the above observabon and direction, the
{2.A stands disposed of.

8. As requested by the Ld  Counsel for the
appheant, send copies of this order, along with copy of the
(.A. to Respondent; Nos. 2, 3 and 4 by Speed Post at the
cost of the appheant Ld Counsel for the apphcant
undertakes to deposit the postal requisites by tomorrow.

9, Free copies of this order be given to the Ld.

Counsel appearmg for the parties,

MEMBER (Judl ) MEMMK(

RE



